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MINISTRY OF INDUSTRY
(Department of Small Scale Industries and Agro and Rural Industries)

NOTIFICATION
New Delhi, the 27th July, 1999

S. O. 399(E).—The following bye-laws further to amend the Coir Board Services (Classification, Control and Appeal)
Bye-laws, 1969 made by the Coir Board, in exercise of powers conferred by Clause (d) of sub-section (1) of Section 27 of the
Coir Industry Act, 1953 (45 of 1953) read with bye-laws 15 and 16 of the Coir Board (Transaction of Business, Conditions of

Service of Employees and Maintenance of Accounts) Bye-laws, 1955 and confirmed by the Central Government, are hereby
published as required by sub-section (2) of section 27 of the said Act, namely -— :

1. (1) These Bye-laws may be called the Coir Board Services (Classification, Control and Appeal) Amendment Bye-
laws, 1999. '

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Coir Board Services (Classification, Control and Appeal) Bye-laws, 1969, Bye-Law 5 shall be amended,
namely :(—

Classification of Posts :

All posts under the Board’s service shall be classified as follows —

SI.No. Pay of maximum of the scale of the Grouping posts Group
1. Not less than Rs. 13,500 - A
2. Not less than Rs. 9;000 but less than Rs. 13,500 B
3. . OverRs. 4,000 but less than Rs. 9,000 C
4. Rs. 4,000 or Iess D

[F. No. 2(1)/99-Coir]
BRAHM DUTT, Jt. Secy.

Foot Note :—The principal Bye-Laws were published in the Gazette of India vide S. O. No. 200 dated the 18th January, 1969
and subsequently amended vide—

1. Notification S. O. 2279 dated the 12th July, 1975.

2. Notification S. O. 4389 dated the 20th November, 1976.

3. Notification S. O. 4372 dated the 17th November, 1983.

4. Notification S. O. 1075(E) dated the 22nd November, 1988.
5. Notification S. O. 779(E) dated the 23rd October, 1992.
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